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HALF-AN-HOUR DISCUSSION 

M.A.RtottING OF CARDAMOM 

MR. CHAIRMAN; Now we take u~ 
the half-an-hour discussion. Shri ll. 
V. Chandrashakara Murthy • 

SHRI M. V. CHANDRASHEKARA 
MURTHY (Kanakapura): I seek 
your per11!issiOn to raise a discu.sm.on. 
on tale points arising out of the ans-
wer given by !he Minister on llta 
July, 1980 in reply to Starred questi<a 
No. 504 regarding marketing of carda-
mom. 

The current world production ot 
the cardamom is of the order of 7,* 
tonnes out of which our country con-
tributes 57 per cent, the remalninr 
33 per cent by Guatemala and the 
remaining 4 per cent by Sri Lanka. 

Sir, the Cardamom Board was cons-
tituted in 1965 with some objectives. 
I may be permitted to read the Ob-
jective:;: 

" (1) For rendering financial a •• 
other assistance to cardamoM 
planters and for increasing carda-
mom production and ensuring re-
munerative returns to growers". 

This is the most important one. BYe. 
after the lapse of 15 years. they ha.e 
not yet achieved anything and tfle 
CaNiamom Board is sleeping over tile 
matter. 

The other is: 

"Securing better working ceatli ... 
lions for the cardamom workers." 

TIlis they are not doift'. No".. l 
corne to the point about the regul.tl_ 
81' .les and exporls ef eardamoa .• 
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this, I am sorry to say that the Carda-
mom Board is functioning like a pri-
vate limited company propagating the 
interests of some traders and expor-
ters who have some vested interests 
in the sale of cardamom. The sale of 
cardamom and marketing of it throu-
ghout the country is entirely control-
led by these vested interests. These 
people are doing underinvoicing and 
also c~ating the Government thereby 
amassing wealth and depositing the 
same in the foreign Banks. 

The poor growers are at the mercy 
of these people--: In 1973 Cardamom 
Board discussed elaborately and de-
cided to introduce a pool and market ... 
ing system on the pattern of Coffee 
Board. They have -sent the proposal 
to the Government of India for np-
proval with some observations which 
I may be permitted to read: 

"To eliminate numerous middle-
men in the Cardamom Board, thus 
ensuring return to the cardamom 
growers". 

This is the most important part of 
it. The highest value realised through 
export for the cardamom in 1979-80 
was Ra. 2031- per k.g. The most iQl-
portant and unfortunate part of it is 
that this is not the real price. Wbat .. 
ever the growers reeeive, that! is the 
price at which the traders and export-
ella receive, they are actually the 
middlemen. By this yoU can imagine 
how our ~ersJ poor fanners are 
being exploited by these fellows. 

Next is to check evasion of tax, 
smuggling and propaganda in regard 
to marketing. That they are not do .. 
ing. The other one is to have a better 
understanding with the other export-
ing countries so as not to do suicidal 
act in regard to sales. The important 
objective is to achieve priCe stability. 
It is not happening in any of these 
five years. The other objective is to 
streamline the! assistance given for 
the growers. 

Actually. as I said earlier, the Board 
was constituted for some ,speclftc l)UT-

POIle. Here the Cardamon Board is 

not at all looking after the I1'Owera 
or the small :farmers interests. Thq 
are interested in only traders and the 
middlemen aDd exporters. The pro-
posal was turned dpwn by the Ga.. 
ernment by making some observa-
tions which I would like to quote: 

"There would be inordinate delay 
in the small growers' getting their 
due price for the cardamom supplied 
to the Board." 

I do not agree with this. I would like 
to quote an instance. In Karnatau, 
Coffee can even be sold by the small 
grower to the Board. The Board are 
taking the coffee from them and they 
are getting their payments The Gov-
ernment says that the quality gets 
deteriorated. It is also atated that 
this systtem would eliminate all incen-
tives for production of better quality 
of cardamom. This ls not true. We 
can keep and preserve cardamom 
more than colfee. We can keep it in 
an all'-tight containers. Tnen it is 
said: 

"The administrative cost of pool. 
ine would be quite high and eat 
away substantial per(,p.l"1tr:tlZe of thp. 
income of the growers ... ., 

This is one of the reasons where the 
Cardamom Board is not permitted to 
m&rket on a po~nn g system. In "he 
latter part of the observation thf)" 
8&1: 

"In arriving at the above conclu-
sion, thtl Governn-.ent have the 
b~neftt of the advice (If \.he State 
Government of Kerala where '70 per 
cent of the cardclrr.om lands are 
!i;tuated." 

This is most ridiculous. For your in-
formation we in Karnataka produce 
75 per cent of the total production of 
coffee in India and only the remain-
ing 25 per cent is produced in Kerala 
and Tamil Nadu yet we are not dic-
tating any terms. OUr government 
is not dictating terms. All the coffee 
growers whether in Kamataka, Tamil 
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Ni ,Ill or Kercl1(t are Itt:U-. the unI-
te! m price. 

In view of all these facts may I 
know from the Minister as to what 
prevents the Government from re-
considering the pooling and market-
ing system on the pattern of coffee 
board or why the Government think 
of taaging this cardamolll board, 
which is a usele~ one, to coffee board 
which is doing commendably well in 
the export market; 

Secondly, whether the government 
is prepared to have a thorough probe 
for the mal-functioning ot the 
Board during the last 15 years and to 
!treamline administration so that the 
interests of the small growers can be 
protected. 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): Mr. Chair-
man, Sir. the hon'ble Member has 
made two queries. Firstly, ,,-hy the 
pooling system which was contemp-
lated once on the pattern of coffee 
cannot be introduced in case of carda-
mom and the reasons he himself has 
quoted. Apart from the two reasons 
he has given I would like t.') add one 
more. So far as the production is 
concerned it may vary. For instance, 
last year the production was 4,500 
tonnes, and the year before, it was 
roughly of the order of 4,000 tonnes. 
It We preSume that the production 
will be of the order of 4,000 to 4,500 
tonnes, naturally, the overhead cost 
of pooling the small quantunl would 
be more as compared to coffee. This 
is one of the reaSons why pooling 
system was not introduced in the case 
of cardamom apart from the two 
reasons cited by the hon'ble Member 
himself. 

Secondly, it is true-I am not going 
to the rationality of the objection-
the Xerala Government objected to 
this idea and as the hon'ble Member 
is aware of the fact that nearly 70 
per cent of the cardamom is coming 
from KeraIa and more so as far as 
oUr exports are coneerned the size-
able quantity is KeraIa cardamom. 

A a result of that, when they raised 
s!ioUS objections Government bad to 
look into it. We cannot simply br~~ 
aside any objection raised by a ma~or 
producing state. But I do agree With 
the hone Member that we must try 
to help the growers. The question is, 
how we can do it. That is the ques-
tion. One of the objectives of the 
Cardamom Board which the hon. 
Member might haVe noticed is this. 
It is to control the market. So far as 
Kerala and Tamil Nadu is concerned, 
it is controlled by the central rule. 
That means the growers ar~ encour-
aged to pa;ticipate in the auctionini. 
But, so far as Karnataka is concern-
ed there is dual contro1. Apart from 
th~ Central rule there is the State 
rule which is also there. I t is found 
that a sizeable number of the people 
who purchase from the growers also 
take p.art in these auctionings and as 
a result the benefit does not pass on 
to the growers. We have taken up 
this matter with the Kamataka Gov-
ernment and I hope it will be possible 
for us to arrive at a solution where-
by a uniform system could be intro .. 
duced. 

Apart from that, another major 
area where we must pay attention is 
to make these cardamoms popular in 
certain other areas. So far as our 
major exporting area is concerned, 
it is known to the hon. Member, it is 
mainly the middle-east; 90 to 91 per 
cent ot our total exports go there. 
And they have a fancy for the Allep-
pey iTeen variety. They don't have 
a fancy for the Coorg green variety 
and that tYPe of cardamom only is 
being prodUCed in Karnataka. But 
recently a delegation which we sent 
there also studied some markets and 
We are exploring the possibilities of 
other markets. If We make these 
varieties popular in other markets it 
will be easier for US to enhanc£ the 
share of Karnataka so far as export 
market is concerned. If the quantum 
of our export increases, naturally, the 
growers would itet the benefit. 

In regard to pricing', Sir, I can 
quite only the prices whiCh are avail-
able from the auction centre!. Ii .t. 
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not possible for us to indicate how 
much growers are getting. There is 
no minimum price recommended for 
Carda~om. But t~at matter can 
be looked into and we can examine 
it and try to evolve a mechanism 
through which we can ensure that 
growers get their dUe share. 

We hal'e got some figures. So far 
as last year is concerned, that is, 
1879-80, in Karnatlaka the price was 
Rs. 120 per kilo. It was more or less 
the same as the previous auction. 
This is the figure which I have got. 
TheSe are collected from the auction 
centres. The national averaie is 135; 
K.erala 142, Tamilnadu, 114. I think 
these are the two points which the 
hon. Member raised and I think I 
have covered those points. 

SHRI M. V. CHANDRASHEKARA 
MURTHY: I raised a question about 
probe. 

SHRI PRANAB MUKHERJEE: In 
regard to probe, if there are any 
serious allega tions they can be 
brought to our notice and \Ve can 
look into them. From these figures 
themselves, you will find out that 
exports are increasing. Even in the 
case of Karnataka you will iind that 
they are increasing. In 1976-77 it was 
74 tonnes. In 1977-78 it was 139 ton-
nes. In 1978-79 it came down to 78 
tonnes and in 1979-80 it picked up a 
little; it, is 107 tonnel3. Therefore 
it is picking up. This improv£"ment 
has taken place and we will try to 
do our best. But if any specific sug-
gestions come from the hon. Member, 
we can consider them. If he IS inter-
ested in figures of total priduction I 
Gan give these figures also. In 1975-76, 
the total production was 3,000 tonnes. 
The import was 1941 tonnes. 111 
1979-80 the production was 4.501 
tonnes. The export was 2671 tonnes. 
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SHRI H. N. NANJE GOWDA 
(Hassan): Mr. Chairman, Sir, I hove 
to bring to the notice of the Govern-
Inent the drawbacks in the Cardamom 
policy. Then only the hon. Minister 
will be able to rectify them. Now, 
Sir, they depend on the report of the 
Cardamom Board whose statistics are 
absolutely incorrect. We cannot de-
pend on their statistics because they 
have not conducted any survey so 
far to collect statistics. There are 
about 31 auctioners, 111 exporters"and 
400 big growers and about a lakh 
and odd small and marginal growers. 
The han. Minister is aware' that our 
policies and programmes are to help 
these small and marginal farmers. 
But what is happening here? These 
31 auctioners, 111 exporters and about 
400 big gr~wers are exploiting lhese 
lakh and odd small and marginal 
2,l'owers. If the Government is ear-
nest to helping these small and 
l11arginal farmers, it must change its 
opinion about the Cardamom Board. 
The Board is exploiting these small 
and marginal farmers, who are not 
getting a fair deal at their hands. The 
Board's function is only to issue 
llcences to auctioners, dealers and 
exporters. Nothing else. They them-
selves haVe admitted that 95 per 
cent. of the Cardamom growers are 
small and marginal growerS. What i3 
happening to them? The hon. Yinis-
ter was telling Us that if this business 
was to be done li~ the Coffee Board, 
it would become a top-heavy admi-
nistration. We are exportine: about 
70 to 80 thousand tonnes of coffee to 
get Rs. 140 or Rs. 150 crores. But we 
are exporting only less than 3,000 
tonhEs of cardamom and are getting 
more than Rs. 50 croreS. We are 
getting that without anybody's eftorts. 
The exporters are having under-in-
voicing. I am aware of the tact that. 
the actual rate at which they arc 
selling is more than Rs. 300 per kg.; 
the unit value of coffee is in terms 
of 100 kg. whereas the unit value of 
cardemom is in terms of 1 kg. But 
because there is under-invoicing, we 
are getting only Rs. 50 crores by Vv·ay 
of e1Cporting less than 3,000 tonne! 
1796, LS-13. 

of cardamom. For the kind informa-
tion of the Minister, the cardamom.in 
Kerala is called Mysore cardam'lm. ~ 
If he is not aware, let him collect the 
information. Why I am tellinl is 
because the officers, the bureaucracy 
and the Board are all misleadin g the 
Government. They are happy because 
they are siding with the exporters, 
who haVe monopolised the business. 
They can have very good parties. in 
big and five-star hotels at the cost of 
those exporters at Bombay, Delhi and 
other places. Let theSe duties be 
attached to the Coffee Board, let them 
look after cardamom also, and the 
expenditure will go down very much. 

There is another important factor 
and I do not know whether the hone 
Minister is aware of it. They are also 
cheating the Government by way of 
avoiding sales-tax. income-tax clnd 
excise duty. Usually, the big coffee 
growers are also big growers of 
cardamom. They do not give the 
account. A big grower may grow one 
thousand kg. of cardamom and may 
sell in the black market. What IS the 
rate that a poor grower gets? On no 
occasion, in Karnataka, a .,mall 
grOwer or marginal grower has 
secured more than Rs. 90 per 
kg. maximum. He will bring the 
cardamom he produces to the 
mar ket because he is in need 
of money, he is in debts. If one acre 
of new land is brought under coffee 
cultivation, he will get Rs. 1000 as 
subsidy in addition to Rs. 5000 of 
loan. What is the subsidy that "you 
are giving to the cardamom grower? 
What is the value of cardamom in the 
international market. We are con-
tributing to the international market 
70 per cent of the total commodity 
and with all that we can control them. 
Can they not dictate the in~rnational 
market about the prices? And we are 
pleading helplessness. This is all be-
caUSe of the inefficiency of the Board. 
The Board is not serving any pur-
pose except catering to the needs of 
the smugglers and cheats, who want 
to exploit this small holder. I would 
earnestly request the hone Minister to 
consider t"is. I want a categoriea 1 
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answer; heavens are not loing to 
fall on us. The hone Minister can 
see the change within five years. The 
figures about the production of 
cardamom as given are· wrong. So 
much of cardamom is smuggled out-
side the country and inside the coun-
try. It is anywhere 10 to 12 thousand 
tonnes a year. They are not giving 
correct figures. This is happening 
under the very nose of the Cardamom 
Board and they are the partners. I 
woUld appeal to the Minister let him 
not sit on-prestige, let him face 
facts, realise the truth and scrap this 
Board and entrust the functions to 
the Coffee Board. 

SHR! K. LAKKAPPA (Tumkur): 
Mr. Chairman, Sir, I Was also asso-
ciated with the Cardamom Board for 
some time and as pointed out by Shrl 
Chandrashekhara Murthy, the Board 
has not been able to achieve its objec-
tives for the last so many years. I 
have got personal experience because 
I was a Member of the Board. The 
entire Board is controlled not by the 
members of the Board, but it IS con-
troned by outside forces like expor-
ter'S and traders, and the people who 
are manipulating trade in expol't.1 
Even the Chairman and th~ Director 
are sometimes susceptible to pres-
sure. Then how can this Cardamom 
Board in Kerala function? I would 
like to say that the concept of Com-
modi~ Board, its composition, its 
objecuves and reaSQns and its loca-
tion has to be changed, because there 
is an agitation going on in Karnataka. 
The participation of the growers who 
are there at present, the people who 
are interested in growing carda-
mom and the people who are con-
tributing to the Cardamom Board 
and are participating in the adminis-
tration, first, they all should be wip-
ed out from the Cardamom Board. 

There is discrimin~ion even with 
regard to recruitment and promotion 
and it should be changed. According 
to the statistics, we grOw 25 per cent, 
but it is more than that. Still, we are 
not participating in this Board. I 
would like to know how many boards 

you want to locate in Kel'ala. Even 
-the Coconut aoard should also be 
located there. It is not posSible on 
the basis of what we ,row, as far as 
participation is concerned. A numbet 
of boards are located there. Even the 
growers are not properly represented 
in the Cardamom Board. They say 
that the quality of cardamom in 
Karnataka is not even fit fOr export, 
but it is not so. I know it. The Car-
damom Board and its functions are 
completely not within the purview of 
the objectives and reasons· and It is , j 

absolutely an irrelevant Board. I can 
say that, Unless we take into consi-
deration all the factors, this serious 
situation cannot be improved. Accord-
ing to the objectives of the Cardamom 
Board and the export system provid-
ed, more representatives are from 
the export side. They are also called 
growers. They say, they are all bi~ 
growers. AlJ the members were there 
when I was there. I was the only 
Member of Parliament. We'! cannot 
exercise any control over their over-
~eas activities. When we passed a 
resolution, I insisted that there should 
be a pol1ing system. But the Direc-
tor, the Chairman and even the offi-
cers and these monopoly houses of 
cardamom exporters, they came to-
gether and saw that the polling sys-
tem should be prevented. It is the 
only system where We can exercise 
contro1 over them. It IS obvious that 
you have quoted two reasons. The 
third reaSon is in favour of I! lakh 
growers. The polling system has to 
be applied. Otherwise, We cannot 
break the monopoly houses and the 
exporters and their manipulations, 
pecause inJ doing things, they are 
manipulating, doing under-invoicing, 

over invoicing. Therefore, whnt facts 
have been furnished by the Board 
are not correct: it is not a correct 
picture. Even the statistics are not 
correct. 

I know that we get cardamQJn at 
Rs. 30, Rs. 40, and Rs. 50 ;per kg. in 
Kamataka and they are sellinJ it at 
the rate of Rs. 250, Ra. 300 to :Ra. 400 
per kg. to other countries. Then 'What 
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is a grower getting? The Board has 
no control to take over the entil'e 
stock from the agents, what they 
gow, distribute and get prices for 
the farmers. Only the middle men are 
exploiting. We have passed a reso-
lution saying that there should be an 
equitable representation and the office 
should function in research aDd deve-
lopment. As far as exercising control 
is concerned, it is one of the dirtiest 
diseases which is killing all the far-
mers. I told them that an office 
shou.- be opened in Bangalore. They 
have opened one office there, but the 
officers have not been posted, because 
cuI officers there are preventing parti-
cipation from the Karnataka side. 1 
am not saying that We should have. 
"sons of the soil theory." 

This IS the letter I have received. 
1 will submit it to you. You will see 
how discrimination has been swing on 
in the administrative matters. There-
fora, I suggest this giving this reply 
will not suffice. I would like to ask 
a straight question, whether the llon. 
Minister would find out the realities 
of the situation and streamhne the 
entire administration and the com-
position of the committee and the 
powers of the board of directors. 
Otherwise, it is better to scrap 1t and 
it should be tagged on to the Coffee 
Board, because wherever coffee growS, 
cardamom grows; there need not be 
any separate board with all top heavy 
administration and other things. 
There is a director who is Sitting 
there for so many years in Kerala. 
This kind of administration cannot 
run for ever. Commodity boards are 
meant for export and we let more 
foreign exchange earnings. But we 
are losing; the farmers are losing. I 
suggest that the hone Minister should 
have a full probe and structural 
change in the administration and thi8 
boarci should be scrapped; pooling 
sy.m. should be agreed to as per the 
resplution; Bangalore oftice shou14 be 
t!t,m.-e and ~ should. be stteamlined 
and promotion should be given to 
officers. 

SHRI JANARDHANA POOJARY 
(Mangalore) : I fully share the .teel-
ings expressed by the previous 
speakerS. We have to widen the ex-
port market and we have to improve 
the quality and even exporters have 
to find out a market for better quality. 
In foreign markets we have found 
Guatemala emerging as a country 
which is selling cardaIllom at lower 
rates. They are practically under-
getting the Indian price. I may go to 
the extent of saying that at amounts 
to a declaration of· war. Why? Be-
cause, unless we find out a solution 
and unless We come to an understand-
ing with that country, we will not 
find any market for our products. 
Therefore, it is our duty and the duty 
of the government. Therefore, I am 
asking the hon. Minister whether the 
Gover.ment of India is going to have 
an understanding with that country 
Ol1 cardamom price. What steps have 
been taken to improve the quality of 
our cardamom? 

}:t""urther, there is discrimination so 
far as Karnataka is concerned. From 
the 1 reply given by the hon. Minister 
on the floor of the House on 11 July, 
1980 it is seen that th::;re was discri-
mination done by the cardamom 
board. According to his statement on 
11 th July, the growers of Karnataka 
are realising a lower price. The hon. 
Minister has clearly stated that so 
far as export is concerned, Kerala lS 
contributing 70 per cent. Why? Be-
cause there is no proper representa-
tion from that area, including Kar-
nataka. 

SHRI G. M. BANATWALLA. 
(Ponnani) : There are two types; the 
cardamom of Kerala is different from 
that of Karnataka. 

SHRI JANARDHANA POOJARY: 
There are mic.'tdlemen and they a~e 
supporting smugglers from Kerala. 
Cardamem is being smuggled to 
foreign countries, inc1udin,i the 
Arabian countries. What steps have 
been taken to prevent smuggling 
from Ker'la? I hope the hon. Minis-
ter's reply will cover aU these pOints. 
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SHRI PRANAB MUKHlRJEE: I 
would start' from the questions of the 
last Member who participated-whe-
ther We are going to have any dis-
cus$ion with Guatemala which is the 
other major producina country, in 
order to see that we do not under cut 
each other's interest? This sometinles 
h~ppens in international trade. But 
it ~3 always our effort to arrive at 
some sort of understanding and in 
respect of this item also we are try-
ing to have understanding with 
Guatemala. But it is not always very 
easy to arrive at. It is not merely in 
case of Cardamom bu t in case of 
other commodities too we are finding 
difficulties. Hon. Members are aware 
of the difficulties that we have in 
ease of 0 iron ore, tea, j ute, etc. So, 
this is the problem. But I a2ree witn 
him that We should explore the pos-
sibilities of reaching better under-
standing with other producing and 
exporting countries. 

In regard to the representation of 
Karnataka in the Board, it has been 
mentioned by most of the member..;, 
I may mention, so far as the present 
composition of the Board is concern-
ed, there are two ex-officio Members. 
Three representatives -are of three 
State Governments which are pr~duc
ing Cardampm-Tamilnadu, Karna. 
taka and Kerala; six are growers' 
representatives and three are Central 
Government representatives. That 
means every producing state will 
have minimum two representatives-
One representing the Government and 
one representing the srower. Two 
officers are there-Chairman, Carda-
mom Board,-the Director and two 
labour representatives, three Mem-
bers of Parliament one of consumer . ' Interest and one representing others. 
This is more or less the composition. 
Therefore, it cannot hiPpen that in 
any Board so composed, it will have 
at least two, two. So, far as the pre-
sent Board is concerned, Karnataka 
has three representatives. Last time It 
had four, becaUse Mr. Lakkappa ... 

SHRI K. LAKKAPPA· No powers 
also. (Interruptions) . 

SHRI PRANAB MUKHERJEE: I 
am coming to that. 

(Interruptions) 

SHRI PRANAB MUKHERJEE: I 
am grateful to Shri Lakkappa, irom 
his experience On servinl in the 
Board he has come to the conclusion 
that the Board has no powers, and he 
wants Us either to enhance the power' 
Or to scrap the Board. I am coming 
to that part. 

In reg~r~ to locati~n, for .ious 
reasons It IS located In Kerala. Even 
if you look at the production and if 
you look at the export fiiure it is a 
major producing area, apa~t from 
.variety. It depends upon the taste 
of the purchaser. After all, I am !lot 
going to consume. If they prefer 
Alleppey green and if they do not 
like so much of Coorg varieties, after 
all we have to sell our production in 
certain other markets. Therefore that 
exercise is being made. ' 

In regard to the possibilities how , 
we .can help the small growers, Shri 
Nanje Gowda made an eloquent 
speech, I tried to get some facts .from 
him. One basic fact which he has 
mentioned is that nearly 1 lakh small 
growers are there in Karnataka. 
(Interruptions). The total production 
is 4,500 tonnes. Apart from that 400 
big growers have also some share. 
What would be the actual share of 
these small growers in 4,500 tonnes? 
That is to be looked into. We want 
to help the small "rowers. One of 
the .difficulties which We are facing, 
partIcularly in Karnataka is that in i 

the present arrangement of auction-
ing, a middleman can take part. We 
are trying to bring uniformity by 
extending the Central rule which we 
should do and legally we are compe-
tent to do. We haVe taken up with 
Karnataka and it would be possible 
for us to remOVe the existence of the 
middleman. If the growers can 
participate directly in the auction 
centres. at least they will get a Uttle 
more than what they are getting nOW. 
In regard to research, it as already 
been decided to establish one research 
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centre. The alternative is either to 
diversify the market or to diverlUy 
l.L1e end-use. For that, We have al-
ready taken certain steps and we are 
exploring the posSibilities. In the 
first reply, 1 have said that in the 
various study "teams which were sent 
to di1ferent parts, there too there was 
one representative from Karnataka, 
who is presently a member of the 
Board. We thought we must have a 
representative of the growers or of 
the exporters. But if you have a large 
number of growers and if they are 
not organised in any forum, it is not 
very easy to select a particula:-
grower for inclusion in the study 
team. But there was one member 
represented in the group which was 
sent last May to visit various .coun-
tries and explore the possibilities of 
getting new market. Th£!~fore, we 
~HC trying to do that. 

In regard to the Iunct,ionipg of 
the Board, even on 11th July I said, 
I am prepared to discuss with the 
hon. members if they have any lug-
gestions. It is no USe saying, scrap 
the Board. I t is no use sayini, there 
should be a thorough probe. Thorough 
probe on what account? Thorough 
probe in what area? If you find that 
these people are doing some under~ 
invoicing or indulgini in some sort 
of racketeering, definitely I am pre-
pared to look into it. Definitely I am 
prepared to send the matter to an 
investigating agency to find out 
whether there is any substance or 
truth in it Or not. But I must have 
certain positive alleiatioDs instead 
of saying merely that they are 

(HaB Dis.) 
not functioning all right. If l;lon. 
members have any sp_ecific informa-
tion, if they feel that this is the area 
where investigation should take place 
or a probe should take place and if 
hone members come forward with a 
suggestion saying. "Let Us look into 
to what extent they have contributed 
in building up research or in helping 
in marketing" etc., I am prepared to 
examine that. That is Why I sought 
the cooperation of the han. members 
and said that any specific suggestion 
received from them will welcome 
and I can discuss it with them. But it 
1s no usc saying, a thorough probe 
should be there. Thorough probe for 
what? You give me some informa-
tion whether there was under-invoic-
ing or give some indication. Then I 
am prepared to send it to the investi-
gatlIlg agency, So that they can fina. 
out. It is not my job to investigate. 
If you find that they are colluding 
with the exporters or with the big 
growers in order to deprive the small 
grower~, if yOU can give some indica- . 
tion, then We can send it to certain 
agencies who can investigate and find 
out. I am prepared to do that. I am 
prepared to consider' any suggestion 
whic h the hon. mem hers can give lor 
improving the situation and extend-
ing help to small growers. 

MR. CHAIRMAN: The House stands 
adjourned till 11 A.M. on Monday. 
15 hrs. 

The Lok Sabha then adjouTn-
ed till Eleven of the Clock 
on M onda.y, August 4, 1980; 
Sravana 13, 1902 (Saka). 


